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As par past practice of the House,
the Chairman, Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes has been asked
not to responi to the notice. The
Minister of Law, Justice and
Company Affairs is being requested
to apprise the Patna High Court of
the correct constitutional position
in this regard.

(Interrupiions)
12.02 hrs.

RE QUESTION OF PRIVILEGE

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Speaker, Sir, I
am raising a very important
issue and [ would like you
to give weight to  that.
On Ist of April, in this House
while Shri N.D. | iwari was speaking
on a Call Attention Notice regarding
mal-distribution of cement, he has
made a statement..., ..([nterruptions).
Let me complete. He had said that
there is no violation of Central
rules, there isno violation of Cen-
tral guidelines and he had said that
the Karnataka Public Accounts
Committee has not made an allega-
tion. (Interruptions). 1his is a blatant
untruth, and I have given a privilege
motion. ([nferruptions).

Mr. Speaker : This is what 1
am telling you. [ have told you.
You unnecessarily take advantage of

my....
(Interruptions)

MR. SPEAKER : [ told you that
it was under my coasideration.
I will come to you tomorrow.

(Ingerruptions).

PROF.MADHU DANDAVATE :
What I say is, when sucha Prima
facie case is there, you alone can
decide the issue.

MR. SPEAKLER : I have got to
see . Everything has to be seen
first and then talked.

PROF. MADHU DANDAVATE :
You can check up from the record.

(Interruptions)
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MR. SPEAKER Prof. Madhu
Dandavate had given notice of a
question of privilege against Shri
Narayan Datt Tiwari, Minister of
Industry and Steel and Mines for
allegedly making a misleading state-
ment in the House on 1 April, 1982,
in reply to a clarificatory question
on a Calling Attention regarding
reported mal-distribution of cement
in various States. A similar notice
has been given today by Shri Mani
Ram Bagri.

I have today received the factual
comments dated 3 April, 1982, of
the Minister and the matter Is
receiving my consideration.

(Interruptions)

MR. SPEAKER : It 115 all
right.  You can speak one by one.

| HE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMLENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
Mr. Speaker, Sir in this House if
privilege notices or adjournment
motions are given, the subject matter

is not being read out by the’
Presiding Officer.
MR. SPEAKER No.

SHRL RAVINDRA VARMA
(Bombay North) There are many
instances.

(/nterruptions)

MR. SPEAKER : Tt

on me.

depends

Practically, I never do it. Is it
not so ? Nothing is to be discussed.
It is my prenogative.

SHRI P. VENKATASUBBAIAH:
Please listen....(Interruptions)

SHRI SATYASADHAN
CHAKRABORTY (Calcutta South):
How can he dictate to the Ghair?
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SHRI P. VENKATASUBBAIAH :
I am not dictating at all.

ot TR fadra qrEaE (gege) ¢
gfe 3 91ga & € ST TESTHAvE WA
g9 @ ¥ &, "a faqr #e |

MR. SPEAKAR : No.
do not. And I will not do.

No, I

(Interruptions)

MR. SPEAKER There is no
question of any precedents...

Nt T faea qEaE
FWE@E |

MR. SPEAKER
what I should do.
directed.

L G

I have done
I have notto be

SHRI HARIKESH BAHADUR
(Gorakhpur) Y ou should neither
be dictated to by them nor by....

MR. SPEAKER Neither of
you. For me you are only
Members of this august House
irrespective of ‘any position.

SHRI SATYASADHAN
CHAKRABORTY You are the
mounarch of all you survey.

MR. SPEAKER : I am a
humble servant. #a4 Iq fga

T a1\ dg Fg e 9 fF & wawu-
¥aF g, N A Fgr—H famm @asw g

st weew avret (fgame)  oweme
WY, I% g9 ATd FT IIT AT 3§, WEra-
ga wa fag &t wfaar &1 o
WQHTA AT 4T, {Y IAET FAT 4G 9T
dre 30 #FI ¥21% °4Y, 7T [T waax
¥ gavgd g f& 9 9 F wea}
fqqr wgedr MEr &Y wfaar &1
fav sz faar agqr 91T gfqq a@i &
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39 faAT F ¥ IF G F AF Fg
TR AT R Y e fRar .

AT WEEW © W AT 1T H

oY FATH QW ¢ AT TF SH
< gt ara A gAw ar

qeq WEIIT T W19 " A1
g7 T—3F7 377 ¥ faar o1 qFar €
¥y #§3 g9 faq T %gr qr-—waq fag
ol & fagg § w9 arqg IS 9@ @
& wgr a7 for 37 F A w9 &1 fAx
FHAT & | W =T F fwEr AT qret
F1 areat g, fadr of fa=raT
HIeH! g1, §9 & a9 ggAq 2 f& 39 %
wfa afg $1€ g=12T 3 Y ITF FATA
WAEAT AT aTd FFT 2 qFAT W TG
T &g & gfa o Avy grEr &0 WA
SiY AR agr A€ 45 F, 98 I fam
g=eiv fgear famr a1 aszgdar o
a2 g, Shri Venkatasubbaiah, please
take a note of it.

AgreAr it & gfa waAtgT Jar w9
Sq9eq 1T FTAT § A1 Y 2T THA-
wz 71 fafad, @17 gz i ey fw
§aT 1 AFAT §, SAQT § g7 eI

39 IS A1(gh, TEHF I7E®”A G
faar sraT =rfegd

MY HATCH qUTEY ¢ I fzE ofew

T ST & FFA O W 0 waw
ursl @& fqet & T8 Fear wr @

SHRI INDRAJIT GUPTA (Ba-
sichat) : A little while ago we were
being told about the types of ani-
mals which are fully protected from
being shot under various schedules.
1 want to know under which sche-
dule the Harijans and adivasies are
being shot.
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weaw WA ¢ 5 Aq ara g ...

SHRI INDRAIJIT GUPTA
No, no. This is the question of
tribal people.

MR. SPEAKER : No question.
This is a State subject. 1 cannot
appoint....

SHRI INDRAJIT GUPTA
People have been Killed yesterday.

MR. SPEAKER :
two standards.

SHRI INDRAJIT GUPTA
This is not only law and order
question....

MR. SPEAKER : No question, no
question I cannot allow. 1 cannot diffe-
rentiate between a State and a State.
Law and order is a State subject. |
am not allowing it. Not allowed.

(Interruptions)**

PROF. MADHU DANDAVATE :
This House has discussed subject of
Harijans many times. How many
times adjournment motions notices
have also been given.

(Interruptions)**

Wt qma fag  (gf@) : wemw
wgraa, ¥¥ g R AT frar §

1 cannot adopt

ysqe AR 3 fooee &<
frar g1
Wt st f@g : Wi JQ ang

gf e —aresgm  (gfean gfaatadh)
qT dfe 23 WYX 24 WIF &1 AYATAT
wag waA ¥ &9 (ATE) & S qar
| O aEHEl & qMA &S T
, Mifaat ga7E T8, FI ART TEHT

gu...
(Interruptions)**

MR. SPEAKER : Not allowed. 1
have not allowed.

(Interruptions)**
MR. SPEAKER : Not allowed. No.
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SHRI HARIKESH BAHADUR :
]l;Iarijans and Adivasis have been
illed.

MR. SPEAKER : This is a State
Subject. Not allowed. 1 cannot
have double standard.

(Interruptions)

PROF. MADHU DANDAVATE:
Itis a tribal problem. Earlier also,
this House had discussed atrocities
on Harijans and tribals.

MR. SPEAKER : 1 know. I know
the record by heart. You come and
see me in the Chamber.

(Interruptions)

- SHRI INDRAJIT GUPTA : What
1s your ruling 7 Are you ruling

it out?....
MR. SPEAKER : You please
come and see me.
(Interruptions)**

MR. SPEAKER : Not allowed.

it ow fase gwEm o gEgw
wgiew, gW AW &1 a@ glad
... (FFEA)....

weuer WgEw @ A qgy  gAw
uers fFRar §  fFT w1 @ S
T 3ar |

SHRI HARIKESH BAHADUR :
My pointis that six agricultural
labourers have been killed in Bihar.
They are also Harijans.

MR. SPEAKER : Not allowed,
because 1 cannot have a double
standard, In any case.

off TR faena qraaE: & oEEE-
#e uigq faar g fafqae 39S o
YT TATHT F GrET WIAT & |

'_“Noz recorded.
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weger wgad ¢ e fafaer &
fewigg wr W & 9@ T WO
wigd |

(Interruptions)**

MR. SPEAKER : Not allowed.

[SHRI RAM VILAS PASWAN
AND SOME OTHER HON.
MEMBERS THEN LEFT THE
HOUSE]

(w)*t

MR. SPEAKER: Shri R.

VYenkataraman.

[SHRI JAGPAL SINGH THEN
LEFT THE HOUSE)

12.14 hrs.
PAPERS LAID ON THE TABLE
NoTIFICATIONS UNDER NAVY AT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISMHA
NARAIN SINGH) : On behalf of
Shri R. Venkataraman, I beg to lay
on the Table—

A copy cach of the following
Notifications (Hindi and English
versions) under section 185 of the
Navy Act, 1957 :—

(i) The Navy (Prescribed Officers)
(Amendment) Regulations,
1982, published in Notifica-
tion No. S.R.0. 53 in Gazette
of ladia dated the 13th
March, 1982.

(i) The Naval Ceremonial, con-
ditions of Service and Mis-
cellaneous (Amendment) Re-
gulations, 1982, published in
Notification No. S.R.D. 61

APRIL 5, 1982

**Not recorded,
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in Gazette of India dated
the 20th March, 1982.

[Placed in Library. See No. LT-
3811/82]

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON VARIOUS ASSU-
RANCES. ETC.

SHRI
SINGH :
Table the

BHISHMA  NARAIN
I beg to lay on the
following statements
(Hindi and  English  versions)
showing the action taken by the
Government on various assurances,
promises and undertakings given by
the Ministers during the various
sessions of Seventh Lok Sabha :—

(i) Statement No.
Session, 1980

(i) Statement No. XVII—Third
Session, 1980.

XI—Second

(ii)) Statement No. X—Fourth
Session, 1980.

(iv) Statement No. X—Fifth
Session, 1981,

(v) Statement No. 1V --Sixth
Session, 1981.

(vi) Statement No. I[I—Seventh
Session, 1981.

(vil) Statement No. I—Eighth

Session, 1982,

[Placed in Library See No. LT-
3812/82]

IMPORT AND EXPORT POLICY FOR
1982-83—VYoLS. 1 AND Il AND A
STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF COM-
MERCE (SHRI SHIVRAJ V.
PATIL) : 1| beg to lay on the
Table :—

(1) A copy of the Import and
Export Policy for 1982-83—
Volumes 1and Il (Hindi
and English versions).



